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1, the Chairman of the Committee OIl Private MembeG' BiDs aad Rao-
lutions, having been authorised by the Committee to present the Report on 
their bdIIIf PQSenl dU& 'lbirteeDda Report. 

2. The Committee Melon 10 March 1986 for-

L Examination ci the following CODSlitution (Ameudmcnt) Bills under 
rule 294 (1) (a) of the RUb or Proc:edure:-

(1) The CoDStitution (Amendment) Bill, 1986 (Insertion 01 new 
article 394.4) by Sarvashri Naresh Qmndra Chat1J:rWdi and 
Balkavi Bairagi. 

(2) The Constitution (Ameudmcnt) Bill, 1986 (Omission of article 
370) by Stm K. V. Sbankaril Gowda. 

(3) 'I1Ie CoDstitutiGo (Amentfmeot) BiIf, 1986 (Ammdlrreltt of 
CIrlicle 156) by Shri K. V. Sbankara Gowda. 

(4) 1be C~~ (Amendment) BiB, 1986 (Sul1Jfltution uf 
IIt'w .,;ne for article ISS) by Shri K; V. Shaek .... Gowda. 

II. Allocation of time under rule 294 (I) (e) of the Rules of Procedure 
to the' ResehItion!; at item Nat. 2, 3 and 4 set down in the Ust 
of Business for Friday, 14 March 1986-. 

3. The Committee considered the Bills and arrived at the followiDg find-
ings as a result of their examination of the Bills:-

... ·4_~ 

Findings of the Committee 

(1) The Co~tutioo (Amendment) Bill. 1986 (Insertion of -ne!ll' 
article 39'4A) by Sarvaslui Naresb CwIctra Cfulturvedi and 
Baltavi 8airaJi. 

The BiD seeks to amend the CoDltitution with a view to provide that the 
Cons~'*Al as ad~ in the EaPah laaguap 8Ild.. .it. tralllMtiGa in Hindi 
language, ~shed by the Presidaat -of the Coasti&ueal AlPmJhlp, shall be the 
authoritative texts in English and Hindi languages, respectively. 

After CODIiclering aU aspects of the Bill, the Committee rerm".!I1d that 
the members mey be permitted to mOVe for leave to introduce the Bill. 

(2) The Constitution (Amendm.erlt) Bill, 19&6 (o..ri.rBion of QI'licle 
37<» by Sbri K. V. Sbankara Gowda. 

The Bill seeks to omit article 370 of the Coastitution with a view to end 
- the special status accorded. to the Stale of Jammu II K ......... 

[p.T.O. 
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Af!er cons~r!ng aU aspects of the Bill, the Co~t~ recommend that 
the member may be permitted to_ move for leave to introd~ the Bm. 

(3) The Q>DStitution (Amendglent) Bill, 19~.6 (Amendment of 
article 156) by Shri K. V. ~hankara ~ 

The Bill seeks to amend article 156 of the Constitution with a view to 
provide that the Governor shall bold office during the PleaSure of the President 
and the alief Minister of the State. 

After considering t~ Bill at some length, the Committee postponefd further 
consideration thereof to their next sitting. 

(4) The Constitution (Amendm~nt) Bill, 1986 (Substitution of 
new article for article 155) by Shri K. V. Shankara Gowda. 

The Bill seeks to substitute a new article for article 155 of the O>nstitu-
tion with a view to provide that the Governor of a State shall be appointed by 
the President in consultation with the. Ollef Minister of the State. 

After considering all aspects of the Bill, the Committee recommend that 
the member may be permitted to move fOT leave to introduce the ~il1. 

Allocation oj time to Resolutions 

4. The Committee recommend allocation of time to resolutions as fol-
lows: • .L( 

( 1 ) Resolution by Shri Nareph Chandra Chaturvedi regard- 2 hours 
ing implemcntation of provisions regarding official 
language Hindi. 

(2) Resolution by Shri Thampan Thomas regarding measur- 2 hours 
es for job security to Government servants. 

(3) Resolution by Dr. G. Vijaya Rama Rao regarding 2 hours 
steps for more effective imPlementation of poverty alle-
viation programmes. 

Recommendations 

5. The Committee recommend that-

(i) Sarvashri Naresh Chandra Chaturvedi, Balkavi Bairagi and K. V. 
Shankara Gowda be permitted to move for leave to introduce 
their Constitution (Amend~t) Bills specified at sub-paras 
(1), (2) and (4) of paragrilph 3 Ilbove; and 

. (ii) the aU~on of time to re'Solutions, as shown. in paragraph 4 
above, be agreed to by the House. . 

NEW DUHI; 
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Committl'e on Private Mtmrbers9 
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